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\ X New Delhi this the 28th day of January, 1998

HON'BLE MR. K. MUTHUKUMAR, MEMBER (A)
HON'BLE DR. A. VEDAVALLI, MEMBER (J)

In the matter of;

1. Avdhesh Xwar (Joe 1823-D) son

wl of Shrxi Dewsn Sir¢t, zesident of
Quarter No. 6/II7, 8.7« Plant,
Konlld, NMIIMZo
2. Mkhyn Nazain fia~ !\lhnl"‘lo-n)
6 f 3bri Kapil Dev ¥-—3

l‘lgh. m".:\ bt 3N -39 --. ‘ol xﬂu‘

i TYPe-lly PeSe Sultonpusi , Palbd.

/3. Jeglish Kusar (. 2222.D) #on of

Ehrd Toa Suck Ran, sl ¢t of
Ibute e Ml‘&. Jehurgizp:- 1,
Delhi=110033-

/4. Sushil Xumar (M0.1542-D) sa” Of
Shri virender siagh Vemsa, i.: .
dent of Quarter No. Be3, Pode
Ehallmar S3agh, Delhi,

He €y Rem A(Ibo 18i5.D) 3om 0%

Sbri puran Siagh, sesidsn: of

v w_-"lw. 3ector 8y RoXe

Purai, kaw Lalhi-110022e g -
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Narender Singh (No. 1350-D) son of
Shri Hari Kishan, resident of House
Noe 36-37, Opposite Power House,
Bhalswa, Delhi.110042

Sanjay Kumar Jha (Noe1322.D) son of
Shri Hari Kant Jha, resident of Quarter
Noe BD-56A, Shalimar Bagh, Delhi.S2.
Krishan Kumar (Nos 2990-D) son of
Shri Khelu Ram, resident of Quarter
Noe 5, PeSe Najatgarh, Delhi.

Madan Lal (Moe. 627.D) son of Bhri
Prabhati Lal, resident ot Barrack,
Teen Murti Lane, Delhi,

Kalpana Dixit (Noe 626.D) daughter of
Shri R;x. Dixit, resident of C-.11/16¢,
Sector.IIl, Rohini, Delhi.

Gysnender $ingh (MNo.1735.D) son ot
Shri Ram Charsn Singh, resident of
Wuarter Noe 14, Pitampura police
Line, Delhi.

Rajinder xumar Vajpayee (No. 1968.D)
son of Shri Sham sunder Vajpayee,

Tesident of 10/318, DeDeAe MiS.

Flats, Garhi Lajpat Nagar, New pelhi.
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Rejinder Kumar Rohilla(Noe1669.D)
son ot Shri Rattan Chand, mesident

of 297, Police Colony, Ashok Vihar,
Delhi.110052.

Nagesh Kumar Vadhera (No«1967.D) son
Of Shri VeJe Kishore, resident of
Quarter Noel, FePeBo Building,

Sector 8, RuKe Puram, New Delhi,

Amar Pal Verma (Noe1970-D) son of

Shri Jai Dev, rmesident of Quarter

Noe 4-C, Type=Ill, PeSe Shakarpur,
Delhi.

Perminder Kaur (Noel971.D) dqughtet

of Shri J«.S. Bawa, msidgnt. of G=17/2,
Malvie Nagar, New Delhi.

Ashok Kumar Sachdeva (No.lGG.S-D)_,

son of Shri Ratan y Chand, zesident of
B.167, Gujranwala "rown.,‘belhio
Ravinder singh yvadav (%.1676-5) 300
of sShri Hakim Singh, mesident of
PoCket C.4, G.os..a, Jaiakpurd, Mew Delhi,
Nuz_:ah Kumar sharma (R0¢1969.D) son of
Shri Rameshwar Saarma, resident of
House %0¢37, Anangpur pairy, ear
Sector 37, Faridabea (Harysns), ~
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20« Ravinder Kumax (No«1671.D) son of
Shri Chandre Shekhar Kein, R/o House
Noe Ct€9, Kotla Mubsrskpur, Basti
J Nansk Chand, New Delhi.
2;, Sheoraj Singh (No.1€79.D) son of Shri
Ghoorey Lal, R/o HouSe No.351, Moti
Bagh.Il, Nanakpurs, New Delhi,
>, 22+ Ravinder Nath Rawat (No.1706-D) son
of Shri D.N. Rawat, resident of Wuarter
Noce Cni2, PeSe Janakpuri, New Delhi.
23« Ganga Ram Sharms (No.1678.D) son of
Shri Ram Chender, R/e Quarter NG ¢Cr427,
Samjini Nagar, New Delhi«110023¢ ees APPLICANTS .
By Advocate Shri Shanker Raju
Versus
le Union of Indis through the Secretary,
Ministry of Home Affairs, North Blcok,
i New Delhd,
_2. Delhi Administxetion, Delhd thmugh
its Chief Secretary, 5S¢ Sham Nath
Marg, Telhi-110054-

3. Qomisaioner of Police, Delhi, Police

Headquarters, I.p. Estate, lew Delhi. .o RESPONIENDS
By Advocate Shri K.R. Sachdeva.
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ORDER - (ORAL)

Hon'ble Mr. K. Muthukumar, Member (A)

Heard the learned counsel for the parties.

After arguing for sometime, the learned counsel for
the applicants very fairly conceded that in the facts
and circumstances of the case, it will be more
appropriate appx®pxxake for the applicants to make

a fresh attempt and represent to the appropriate
authorities in this regard instead of seeking a legal
remedy elsewhere. He, therefofe, prays that he may
be permitted to withdraw this application with liberty
to the applicants to make representation to the
appropriate forum. Granting this liberty, this
application is dismissed as withdrawn. There shall

be no order as to costs.

Ve o
(DR. A. VEDAVALLI) (K. HUKUMAR )
MEMEBR (J) MEMBER (A)

Rakesh



